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Development

yShri Dipen Ghcsh)

We are in the thick of the business.
We can raise a point of order.
(Interruption) '

SHRI YASHWANT SINHA
(Bihar) Madam, I am on a point
of order. My point of order is not
connected with this. (Interruption). .

THE DEPUTY CHAIRMAN :
Tt is connected with what ?

SHRI YASHWANT SINHA :
It is connecied winh whai has happ-
ened in the House just now.

THE DEPUTY CHA RMAN :
No. .

SHRI YASHWANT SINHA :
Why not?

THE DEPUTY CHAIRMAN :
T sa:d, that maner is closed now.
We are no' going 10 discuss it wnny
more. I am 1aking wp the Smcll
Indusiries  Development Bark of
India Bill, 1989. (Interruptions). .

SHRI YASHWANT SINHA :
1 have 10 raise a point of order.
(Interrupnons)

SHRIMATI1 BIJOYA CHAKRA.
YARTY (Assam) : Madam, 1l is a

very serious maiter. The Sizie -

Government is going to be desia-
bilised. . .(Interruption).

THE DEPUTY CHAIRMAN
I gave my ruling on that. I don’t
know which language you under-
stand. I do not kncw Assamese.
If you like, I can speak in Hindi.
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He is not here. He canot answer
your question immediately.  The
maiier is well taken. The Minister
of Parliamentary Affairs will inform.
(Interruptions), . ..
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DR. NAGEN SAIKIA (Assam) *
Madam, I have a point, .
(Interruption)... The Minister not
only denied the facts but he also
criticised the press. He said that
the press is coming up with fabricated
news.  But this letter has proved
that the charges that we made
are 1rue. Every charpe is true.
Therefire, the martter should be taken
seriously. (Interruptions).
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[THE VICE-CHAIRMAN SHRI
V. NARAYANASAMY in  the
Clizi. ]
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SHRI YASHWANT SINHA :
Sir, I am on a point of order.
(Interruption).

—_—

SMALT, INDUSTRIES DEVE-
LOPMENT BANK OF INDIA
BILL, 1989—(Contd.)

PROF. CHANDRESH P.
THAKUR (Bihar) : Mr. Vice-
Chairman, Sir, I rise te Support the
Small Industries Development Bank
Bank of India Bill, 1989.
(Interruptions? .

SHRI RAM
SINGH (Bihar) :*

AWADHESH

* Not recorded.
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THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : What-
ever Mr. Ram Awadhesh Singh is
speaking should no. go on record.
I have not given him the permission.
(rterruptions)

SHRI KAMAL MORARKA
ARajasthan) : For the last one Lour,
they have been holding the House to
ransom. (Interruptions).. .

SHRI YASHWANT SINHA
(Biba1) : Mr. Vice-Chairman, Sir,
.have you expunged what they have
said?  (Interruptions)....

THE VICE-CHAIRMAN (SHRI
N. NARAYANASAMY) : You can-
not  raise it now. If you speak
without my permission, it will not
.80 on record. (Interruptions)....

~ Mr. Sinha, you know the rules
and regulations.  (Interruptions)..

SHRI KAMAL MORARKA :

Sir, kindly rule that whoever has spo- -

ken without the permission of the
Chair, his remarks will be expunged.
jFor the last one hour, the house has
witnessed people speaking out of
turn. . .(Interruptions). .. '

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Prof.
C.P. Thakur. (Interruptions).
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SHRI KAMAL MORARKA :
Fhere cannot be different rules for
different people. There is only one
et of rules. You cannot have diff-
qgn,t rules for that side and this
side. : B
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THE VICE-CHAIRMAN (SHRI
Y. NARAYANASAMY) : Prof. Tha«
Kur, you please speak. (Inter-
ruptions). All  of you, please
take your sears. I am on my legs.
Please take your seats. You can
raise whatever point you wan! to
raise afler gevling permission from
the Chairman. Prcfussor, please pro-
ceed.

SHRI YASHWANT SINHA :
Mr. Vice-Chairman, we have to
raise that point now and we have
to take the ruling now.

THE VICE - CHAIRMAN
(SHRI V. NARAYANASAMY) : I
have noted ihe point you have raised.
I will conyey it to the Chairman.

SHRI YASHWANT SINHA .
We want your ruling now bscause
you say what he is speaking will not
go on record. If what Mr. Rafna-
kar Pandey and Mr. Ahluwalia
have said goes on record, then what
Mr. Ram Awadhesh Singh is saying
must also go no record. How can
you prevent that?  Under what
rule can you prevent ' that?
(Interruptions).

THE VICE-CHAIRMAN (SHRI
V. - NARAYANASAMY) : Sinhaji,
I am replying to yout point. At the
time when the issue was raised, you
have not raised that point of order.
Now he is raising that i1ssue.
(Interruptions). :

SHRI KAMAL MORARKA
Madam Deputy Chairman was not
in a mood to listen to us.
(Interruptions). -

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Now X
am telling you, you get permiss _t;
from the Chairman. (Interruptioh*

SHRl RAM = AWADHES
SINGH : # : WA "

—————

*Not recorded.
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Deypelopment

THE VICE-CHAIRMAN (SHRI
Y. NARAYANASAMY) : Any-
thing spoken when I am sitting here,
without my permission, will not go
on record. FProf. Thakur.

PROF. CHANDRESH P. THA:
KUR : Mr. Vics-Cuasirman, Sir,
you have allow.d me.. ({Interrup-
tions)., It is unfortunate that the
Opposition - is  not.. (Inter-
ruptions). Hcre is a  his.roric
‘occassion wien a new finance Bill
has buen inireduced to creae the
Small Indusirics Bark of india for
the benefiv of smeall. (Interruptions)
and ilie small farny secion. The
opposicion is adop.ing. . (Interrup-
tions). . .aititude ir ilkis regard.
(Interruptions). This creafion of
-ncise is celeulated (o create obs-
truc.1ons in passing this Bill sc that
the small farm may remain haodi-
capp:-d with regard to. . (Interrup-
tions). .. their growil will be cbs-
truc ud, It is o problom..(Inter-
ruptions). . .I should like to go on
record that if the Opposiiion is
interested in the growih of the indus-
trial sec:or through the chann.ls of
promotion of small farms, it should
coopzrate and make its views on
this parricular Bill in a consiruciive
way. Mr. Vics-Chairman, small is
beautiful and this applies to the
indastrial sector as well. Within
the industrial sector, the small
sec'or has been doing. .(Interrup-

t ions).
THE VICE-CHAIRMAN
SHRI NARAYANASAMY):
P case wat.

SHRI KAMAL MORARKA:
Hz cannot  con‘inue his sp.uch.
t is farcical. You have to give
your ruling on the point of order.

1.00 p.M_

THE VICE-CHAIRMA
(SHRI' V. NARAYANASAMYIT
O{w minute. Wteen the issue was
raised by Mr. Rarnakar Pandey
and some other- Members, when
they spcke, ihe D:puty Chair-
man was in " the' Chair.
I will convey the poin's whick were
raiced now and the Chairman will
take a decision on them ’

1989—discussion not concld.

SHRI RAM AWADHESH
SINGH: This is not e ruling.
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SHRI PAWAN KUMAR
BANSAL (Punjab): Even if there was
no sp.eific permissicn, very iing
cannoi, b: now takon off frem the
record. A ruling now and pros-
p:c ive in nature dozs not held for
anyihing that has taken place
eatlier. . (Interruptions) -

SHRI KAMAL. MORARKA:
Mr. Bansel is crearing 2 new
rule. I ¢hink  you have to
bring a 6611 amendmeni tc incor-
poratc his rule. Ong rule for a
1uling party momber and a Ciffe-
rent rule for Opposiiion  party
Members.

SHRI RAM AWADHESH

SINGH: (Interruptions)

PROF, CHANDRESH P.
THAKUR:. . (Interruptions). . in
terms of total outstanding small
farmers account for 15 per cent
. .(Interruption)

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY):
Mr. Ram Awadesh Singh, I have not
allowed you.  You cannot raiseit. .
(Interruptions) .

PROF. CHANDRESH P.
THAKUR: It will be a weclcome
thing to know that Government
has initiatcd measures. . (inferrup-
tions) =

AN wetq wgws P (fedr):
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SHRI YA SHWANT SINHA:
Mr. Vice-Chirman, you are a
continuous institution. It makes
no difference who sits in the Chalr.
B - . - . L. \ PRI v
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" Whoever sits in the Chair has to
takz into accouni everyiling tlat
has happened. So  you have to
give a ruling. You cannot say

that somebody <¢lse was siiiing
in the Crair and thercfore  you
will convey to him or her... (Infer-
ruptions)

PROF. CHANDRESH P.
THAKUR :.. (Interruptions)

THE MINISTER COF STATE
IN THE DEPARTMENT OF
ECONOMIC AFFAIRS IN THE
MINISTRY GF FINANCE (SHRI
EDUARDO FALEIRO): 1cannct
kear anyihing in this noise.
(Interruptions)

SHRI PAWAN KUMAR BAN-
SAL: Any person wlho ic sitting
in the Cheir hos to take the deci-

sion. . (Interruptions) _

PROF. CHANDRESH P.
THAKUR:.. (interruptions).. Prc-
grammes crmnot suffice so far as

the ueeds of the job-seckers are
concerned. . (interruptions). . Growth

rate must be accelerated
(Interruptions)
THE VICE-CHAIRMAN

(SHRI V. NARAYANASAMY):
1 think you can coniinue after-
wards. . .(Interruyptions). ..

PROF. CHANDRESH P.
THAKUR: Sir, I will finish just
now. . .(Interruptions)

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY):
I think you can corrtinue in the

afternoon. . .(Interruptions)
SHRI PAWAN  KUMAR
BANSAL: Sir, he should be

allowed to continue now  because
he is making a very good speech. . .
(Interruptions)

.
. SHRI KAMAL MORARKA®

What speech? We could not hear

an ything at all..(Interruptions). .
W e have got great respect for Mr
,_]h akur (Interruptmns)

ch
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THE VICE-CHAIRMAN (SHRI

V. NARAYANASAMY): I tkink

we can adjourn now. The House

stands adjourncd  till 2-30 P.m,
today.

- The House then adjourned
for lunch at six minutcs past
one of 1he clock.

The House reassec mbled afier
lunch  at thiny-ﬂh‘u- Miwes
past two cf 1he dcck, The Vice-
Chairman (Shri V. Narayanasamy)
in the Chair.

ANNCUNCFMENT REGARDING
STATEMENT BY MINISTER

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY):
There is an announcemcnt. I have
to infcrm®  Mcombers that
Mr. Rajesh Pilot, Minister cf State
of the Minisiry of Surface Trans-
port will make a starement at §
o’clecck tcday in connicrion with
the removal of difficuliies fucing
the implementaticn c¢f the Mctor
Vehicles Act, 1988, and the Motor
Vehicles Rulzs, 1989

Ncw, we skall take up furiker
discussicr cn tle Privarc Mon bas’

. Rescluticn by Stri P. N. Sukul.

Mr. P.K. Kunjecken.
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(Interruptions)

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY):
thhmg should go on recerd.

SHRI RAM AWADESH

SINGH :**
(Interruptions)

THE VICE - CHATRMAN
(SHRI V, NARAYANASAMY):
Ycu take ycur sear. Kirdly
take, ycur seat. This is Private
Members’ busiress, Kirdly
do not interfere. Kindly take
ycur seat. 3

SHRT -~ RAM AWADESH
SINGH :** 1 -

**Not recorded B
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